
OTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 
-- 0rDER DATED 7/10/2004. 

Heard leaied cotrisel for both 

sides or, M,A.No.759 of 2004 filed by the 

Appljc,t seeking am,dme,t to ts o.. 	. 
er the schedule aripen ded 

Leaed Stg Cosel aear1ng for the.  

Respondets has raised objection to the 

amdrnt on the groxd that if the amenrn, 

is allo ed the nature and character of the 

0.A. will be chged.From the amdmat petL. 

it also a?pears that the Applict is rajsjr)c: 

new issues recardlng short paymt of 

gratuity without assigring reason,short 

paymt of P.F. dues and raising a. dispute 

on the amoirt disbursed on account of CGEIS. 

These are rdoubtcdly,new issues because 

in the O.A. the point raised was whether 

it was justifiable to allow only 50A of the 

caual service for the purpose of pasion. 

Th this view 	of the matter we agree with the 

submission made by learned Sta4inçj ootse1 

that the amendment if allowed willchge the 

nature 	r,d character of this O.A. Accordingly 

the amerdment petition is disallowed.However. 

liberty is grated to the Applict to file a 

repres€ntatjon before the 	.Osponts 

vtilating his grievces as made out in the 

r4. . and seek remedy.w.th1n a period of thirty 

days 	from todey and the Respôncie'ts are hereby 

direóted that on receiLit of represtatjon the 

same may becon sidered 	as per the rules within 

a period of another 	90 days from the date of 

r receipt of such represertetion from aplicant0  

ccord5ngly,this 0.A. in 	;hic1 	the AppliCt 
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has 	ayd for COiUng the 100 per cet 

of casual service is rejected. 

Vic 


